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APPROPRIATION (NO. 3) BILL
The Minister o f Finance (Shri C. D. 

Deshmnkh): I beg to move*.
•‘That the Bill to authorise pay

ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the 
service of the financial year 
1953-54, be taken into considera
tion.”
Mr. Deputy-Speaker: Motion moved: 

“ That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the service 
of the financial year 1953-54, be 
taken into consideration.”

I have received notice of a number of 
points from the leaders o f various 
groups. Hon. Members are aware 
that the scope of discussion on the 
Appropriation BUI was elaborately 
discussed on the floor of the House last 
year and it was held that it was in
tended to give an opportunity to 
groups to place before the House cer
tain very important points and d icit 
any remarks or explanations from the 
Government. These should be points 
which have not t>een touched upon 
during the Budget debates, but which 
are of very great importance, to which 
the pointed attention of Government 
ought to be drawn. With this end in 
view, I suggested to leaders of various 
groups to send me such points, so 
that I may communicate them to the 
Ministers concerned, and they may be 
able to explain the position. When I 
made that suggestion, I naturally ex
pected only particular subjects to be 
given on behalf of particular groups. 
I now find that individual Members 
also have sent in points, and apart 
from the points which I received 
yesterday and which have been circu
lated to hon. Members, there is a 
very large number of other points 
here. I consider that the points which 
I got before sufficiently of importance 
and notice of them has also been 
given to the Ministers concerned. 
They will suffice, I think. The others 
I have subsequently received are legion 
and run into two pages. When I made 
my suggestion, it was not the inten
tion that so many points may be 
brought up.

I would also point out that this is 
the second reading and then there will 
be the third reading. These points 
may be stressed in the third reading 
stage. I would like to know how many 
Ministers would be participating and

♦Moved with the recommendation 
o f the President.

how many minutes each would like 
to take, taking only the points that 
were circulated yesterday to be the 
subject matter of discussion. The 
other points need not be taken up, 
because we have not got much time. 
Half an hour before seven o’ clock I 
will apply closure to the discussion.

Dr. Lanka Sundaram (Visakha- 
patnam): May I point out that the
understanding yesterday was that 
points may be submitted to you up 
to 11.30 this morning?

Mr. Deputy-Speaker; True. I 
thought that unattached Members 
would send in one or two subjects 
and the groups may confine them
selves to particular points. I sug
gest that the National Democratic 
Party, the Communist Party, the 
Praja Socialist Party and Independents 
may have one subject each and the 
Unattached Members may have one 
subject, thus making up a total of 
five subjects for discussion. Let us 
therefore settle the subjects. The Act
ing Leader of the Communist Party 
has given notice of the following 
point:

“Provision in the Budget for 
payment of Rs. 10,20,000 to the 
U.K. Government towards ex
penses of the Commonwealth Re
lations Office, and the absence o f  
any arrangement for associating 
the House with the conduct of 
our relations with the Common
wealth,”

That is one subject. Now, let me en
quire from the Praja Socialist Party 
what is the particular point that they 
want to discuss.

Shri Damodara Menon (Kozhikode): 
Under the Ministry of Production, we 
would like to discuss the working o f 
the machine tool factory and also .the 
working of the organizations under 
the Ministry of Production.

Mr. Deputy-Speaker: That is too 
vague. There are various organisa
tions under the Ministry of Produc
tion.

Shri Damodara Menon: I have given 
the name separately also. The in
tention is to discuss Demand No. 83 
relating to the Coal Commissioner’ .̂  ̂
organisation.

Mr. Depaty-Speaker: That settles
it. The following will be the subject 
that will stand to the credit of the 
Praja Socialist Party:

“Discussion of the Coal Com
missioner's organisation.”
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[Mr. Deputy-Speaker]
Now, is there any spokesman for the 
National Democratic Party? What is 
the subject that they will confine 
themselves to?

Shri R. N. S. Deo (Kalahandi-Bolan- 
g ir): We have given a list. Under
the Production Ministry, we would 
like to discuss the iron and steel fac
tory, and the machinery for....

Mr. Deputy-Speaker:
subject.

Only one

Shri R. N. S. Deo: But we have 
mentioned in the notice about our 
desire to discuss the machinery for 
management of State industrial con
cerns.

Mr. Deputy-Speaker: The proposed 
iron and steel factory will be the sub
ject of the National Democratic Party, 
but there is a small doubt relating to 
it. If cut motions had been already 
tabled on this very subject and nega
tived, it cannot form the subject mat
ter of discussion again during the 
Appropriation Bill.

Shri R. N. S. Deo: But the Ministry 
o f Production was not discussed 
and the cut motion was mov
ed on a wrong Demand. This 
is the correct Ministry under which 
it should be taken up, and that Minis
try was not discussed at all.

Mr. Deputy-Speaker: But I And
from the proceedings that a cut motion 
was moved that the demand under 
the head Capital Outlay—Ministry of 
Commerce and Industry (Demand No. 
110 ) be reduced by Rs. 100 (to dis
cuss the vacillating poUcy regarding 
the setting up of the iron and steel 
factory.) That cut motion was nega
tived. Whether it relates to one 
Ministry or another, we cannot reopen 
a matter here which has been previous
ly closed.

Shri R. N. S. Deo: This was not
discussed. We had given notice of a 
cut motion about the provision of Rs. 
ten lakhs made in Demand No. 133 
for the setting up of the iron and 
steel factory, and that has not been 
discussed at all.

Dr. Krishnaswami (Kancheepuram): 
The cut motion under the Ministry of 
Commerce and Industry may have had 
reference to private enterprise also 
being allowed to start iron and steel 
factories.

»Mr. Deputy-Speaker: The difficultj 
arises out of this, namely, there ar(^

certain cut motions which "hon. Mem
bers wanted to be put to the vote of 
the House and they have been negativ
ed. That emphasises all the more the 
need for great circumspection in the 
matter of choosing cut motions. Hon. 
Members wanted to have the chance 
of moving a number of cut motions 
and this is the result. Therefore, it 
is not possible to reopen that matter 
again.

I think what they actually want to 
discuss today is the agency for pro
duction, meaning evidently whether 
it should be a corporation, committee, 
company or some other agency?

Dr. Lanka Sundaram: You may say
‘management’.

Mr. Deputy-Speaker: Very well.
‘Management of various factories un
der the Production Ministry* will be 
the subject of the National Democratic 
Party. What about unattached Mem
ber*?

Dr. Lanka Sundaram: I would like
to discuss the management of the 
Machine-tool factory at Ambamath, 
notice of which 1 gave this morning.

Shri Pocker Saheb (Malappuram): 
I have a subject for discussion, name
ly, the urgent necessity of introduc
ing compulsory, free, elementary edu
cation throughout India. It has nop 
been properly dealt with under any 
of the cut motions.

Mr. Deputy-Speaker: I am afraid
it is too wide a subject to be discussed 
under the Appropriation Bill,

Shri Pocker Saheb: But it is an im
portant subject.

Mr. Deputy-Speaker: Simply be
cause they are unattached, hon. Mem
bers cannot bring forward as many 
subjects as there are unattached Mem
bers. I have already spent over ten 
minutes on this. Except the four sub
jects which I have read out, I am not 
going to allow any other subject.

Shri Pocker Saheb: Is the point I 
mentioned, one of the four subjects?

Mr. Deputy-Speakerr It is beyond 
the four subjects.

Shri IPocker Saheb: But why is It
excluded, I would like to know?

Mr. Deputy-Speaker: Because un
der the Appropriation Bill only specific 
subjects of general importance, which 
are given by groups or individuals, 
will be taken up for consideration, 
having regard to the time at the dis
posal of the House
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Shri Porker ‘fialieb: But is it not an
Important matter— I would like to 
iknow.

Mr. Deputy-Speaker: There are
imany things of importance. Then 
Tthere is the question of time to he 
considered. IPhese are the only lour 
Tsubjects which with some advantage 
*can h® discussed now.

Shri Pocker Suheb rose—
Mr. Deputy-Speaker: I am not go

ing to allow any further discussion. 
I will allow only four subjects, which 
I have read out. If any hon. Mem- 
T̂ er has subject for discussion he 
ican bring it during the Finance Bill. 
We cannot have all the subjects. It 
may be important, but there is no 
time for it.

Shri P. T. Chacko (Meenachil): 
What about notices given by some of 
•the Congress Menlbers, Sir?

Mr. Deputy-Speaker: So far as the
Appropriation Bill is concerned, this 
is an opportunity for the Opposition. 
'The Congress Members are represent- 
-ed by the hon. the Finance Minister.

Shri P. T. Chacko: We have also a 
right to represent certain things.

Mr. Deputy-Speaker: They have a
right to rule this country. Prof- 
Hiren Mukerjee.

Shri H. ?f. Mukerjee (Calcutta 
]North-East): I propose, in pursuance
of your ruling. Sir....

Mr. Deputy-Speaker: Having re
gard to the fact that we have taken 
fifteen minutes already, we will close 

i;his at a quarter past seven.
Shri R. D. Misra (Bulandshahr 

TDistt): On a point of order, Sir.
Mr. Deputy-Speaker: i  am coming

to the point of order. Is the point cf 
•order to my standing?

When will the hon. Minister like to 
-reply? Four subjects have been 
Ijrought forward for discussion. Each 
hon. Member will have fifteen minutes. 

■Will the hon. Finance Minister himself 
reply, or does any other Minister 
^ a n t to intervene?

Shri C. B . DeshmuKlr. It would do 
if you give half an hour to aM of us.

Mr. Deputy-Speaker: Then we may
Ibe able to close at seven.

THT ’HI'aH-

% yfhif ^  ^

^  ^ I

ariTo Ho f i w  :

I  ftr ^

i f t ^  ^  w

% i in O  ^  ^
3jW N r ^  ^  

fepTT ^  ^  f̂cZTRT  ̂n><HI ^  ?

Mr. Deputy-Speaker: I am not go
ing merely to call these four gentle
men. Others also will have a right 
to reply. As a matter of fact they 
have to justify what has been done.

3nro i t o  f w  : #  ^  ?TT^

H d I ^ I

Mr. Deputy-Speaker: These are the
only four subjects which will be dis
cussed now.

Dr. S. P. Mookerjee (Calcutta Soutli:. 
East): I would like to change our sub
ject to election laws.

Mr. Deputy-Speaker: Has the Gov- 
.emment been apprised of it?

Dr. S. P. Mookerjee: We have given
notice of it in time.n ^ (

Shri Syamnandan Sahaya (Muzaffar- 
pur Central): It is such a popular 
subject that the Minister does not 
want any notice.

The Minister o f Law and Minerity 
Affairs (Shri Biswas): I got notice of
It at half past three; but I do not mind.

Mr. Deputy-Speaker: In place o f
agency for management of various in
dustries, ‘Election Laws’ will be tha 
sul^ject.

'Shri H. N. Mukerjee: Sir, in pur
suance of your ruling, I confine my
self to the question of the provision 
in the Budget for the payment of Hi, 
3^,20,000 to the Government o f fb^
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[Shri H. N. Mukerjee]
United Kingdom towards expenses of 
an organisation called the “ Common
wealth Relations Office”  and also to the 
absence of any provision for securing 
some sort of real association o f  this 
House with at least the general con
duct of our relations with the Com
monwealth. I find that there is al
ready a provision in our Budget for 
Rs. 52 08 lakhs are expenditure on the 
Office of the High Commissioner in 
London. This additional sum of 
over Rs. ten lakhs is being expended 
and is being handed over, as far as I 
can make out to the United Kingdom 
towards expenses of the Common
wealth Relations Office. We would 
like very much to know what exactly 
is done and why this sum is given 
over to the British Government for 
expenses in connection with that office.

This naturally brings us back to the 
question of our relation with the Com
monwealth. This is a hardly ‘month
ly*— I should say, from the way 
it comes up over and over again 
in this House. But the trouble is we 
have to bring up this point because it 
is a continuing sore in our body politic 
I do not wish to tire the House with 
quotations from speeches made by the 
Prime Minister or things which he 
wrote some time ago. He might say— I 
am sorry he is not here— that consis
tency is the hobgoblin of little minds. 
He has every right to change his views. 
He may at one time have said all kinds 
o f  nasty things about the Common
wealth, but he has a right to change 
his views in regard to that. I quite 
concede that might be his position.

But what I do not understand is ‘ 
did we curse the British Empire with 
bell, book and candle for purely senti
mental reasons or were there very 
much more behind our attack on the 
British Commonwealth. While a 
foolish consistency might be the 
characteristic of very little minds, 
actually we have to find out whether 
consistency in this regard is in confor
mity with the patriotic interests of our 
country or not. There I say that our 
Government has begun to weave a 
very tangled web because it has al
ready practised some sort of deceit— 
I should say—upon the patriotic ins
tincts of our people. Let us assume 
for a moment that we are in the 
Commonwealth because as a-business 
oropugiiion, as a practical pro
position we have found that it is 
right for us, that it is proper 
toT US and that it is consistent 
with our self-respect for Us to be in the 
Commonwealth. But what exactly do 
we get out of it? We surely are not

in the Commonwealth, we are not 
spending so much money for our Higli 
Commissioner’s Office as well as for 
the Commonwealth Relations Officev 
we are not there for the good of our 
souls; we are getting something in re
turn for it. And what exactly is that?

As far as I could find out—apart 
from what everybody knows, namely 
the reality of our economic affiliation, 
with the Commonwealth— occasionally 
Commonwealth Conferences are held* 
There was a conference Itet Novem
ber where the hon. the Finance Minis
ter went. Now, I remember very 
well how, when the Prime Minister 
made a statement regarding the visit 
of the Finance Minister to the Com
monwealth Conference, on that oc
casion— it was on the l&th of Novem
ber, 1952— the first man to jump up* 
in this House was the Father of the 
House, Mr. B; Das. It was not one o f  
ourselves. But Mr. B. Das got up to  
say that we should have a discussion 
as to whether we should at all̂  partici
pate in the Commonwealth Conference 
or not. That was the kind of reaction^ 
which he had: why should we go to‘ 
this sort of Commonwealth Conference? 
And then again, all sorts of very vague^ 
generalised statements were made to 
us regarding the virtues of this* Com
monwealth Conference and after the 
return of the Finance Minister a com
munique was issued. Now, as fac as- 
this communique is concerned^ we- 
can hardly make head or tail out o f  
it. Actually, knowing the Finance 
Minister as we all do, I was reminded' 
of a person, whose name comes to my 
mind very much when I come to thisr 
House, Lewis Carroll, and of his poems* 
“ Through the looking glass,’" and I 
thought this was perhaps the kind’ i r̂ 
thing happening in the Common
wealth Conference:

“ ‘The Time has come*; the Walrus: 
said,

‘To talk of many things:
Of shoes— and ships— and sealing!

wax—  -
Of cabbages— and Kings—

And why the sea is boiling hot—
And whether pigs have wings*.”

Possibly this is the kind o f  discus
sion which the Finance Minister’ on 
behalf of the Prime Minister had at 
the Commonwealth Conference. Wb 
could not make head or tail out of it. 
And I tried to sort of educate myself 
in regard to these very technical mat
ters and I looked up some profes
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sional, technical, economic journals 
where also we find that they came to 
the conclusion that in the Common
wealth communique issued by the 
Finance Minister that were platitudes 
like “ the aim of concerting measures 
for increasing the economic strength 
of the Commonwealth or the promo
tion of the expansion of world produc
tion and trade” . This is the kind of 
very vague and generalised formula
tion given to us.

But actually what do we know? We 
know some very definite, concrete, 
objective facts regarding the results 
o f our association with the Common
wealth. regarding the implications 
which impinge on our life from day to 
day of our being in the Commonwealth. 
That is the domination of British im
perialism over our economy which has 
expressed itself in so many various 
ways. We know that British capital 
directly controls some of our major 
industries. It makes enormous pro
fits and exports them out of the coun
try. These, together with the profits 
v.’hich are earned by British banks, 
insurance companies and shipping 
companies enable Britain to exercise 
over our economy a sort of dominating 
influence. Britain has a sort of lien 
over our foreign trade. Britain has 
deciding voice: with whom and how 
much we shall trade. There are 
powerful foreign exchange banks, for 
example, who rule the roost, who 
make us depend upon not only the 
British Commonwealth but the United 
States of America for the disposal of 
onr produce. And we are forcibly link
ed with the crisis-ridden war economies 
of the United Kingdom and the United 
States of America. We are compelled 
to seek the narrowing markets with
in the confines of the Commonwealth 
and dollar areas, and we are prevented 
from seeking profitable trade and ex
change with countries like People’s 
China. I say, in spite of the accusa
tion that we repeat the same things, 
that we are really deeply interested 
in expanding our trade with all coun
tries—Britain and the United States 
of America included. But what we 
object to is that practically we are 
confined to obey the behests of Great 
Britain. We are not allowed to car
ry on trade with countries with whom 
we have had intimate commercial 
trade relations in the past and with 
whom we can trade with national 
honour.

I say this with very great confi
dence, particularly because we find

what happens on account of the over
weening influence of the British Com
monwealth upon those who are asso
ciated with it. I find that Reuter re
ported from London on the 23rd 
March that Britain was consulting—  
it was routine consultation according 
to the Undfer Secretary for Common
wealth Belations in the Government o f 
Great Britain—that Britain was con
sulting India, Pakistan, Ceylon and’ 
other Governments about her recent- 
decision to tighten restrictions on Bri
tish shipping which had trading with 
Chinese ports. Along with this there 
was another note in the same day’s 
papers that Ceylon, under pressure 
from the Commonwealth, had to ban 
transhipment o f  rubber and other 
strategic materials through Colombo? 
to China. We all know that Ceylon 
and China have entered into a mutual 
ly advantageous commercial deal for 
the exchange of rice for rubber. Pos
sibly here is an attempt to sabotage 
that deal by means of this thin end 
of the wedge— which is not very thin 
at all— and this decision is imposed 
on Ceylon when Ceylon had to baA  ̂
transhipment of rubber and other 
strategic material through Colombo to 
China. In regard to this the External 
Affairs Secretary of the Ceylon Gov

ernment, Sir Kainthiah Vaithianathan, 
who had led the Ceylon delegation to 
China for the trade deal, said this was 
international thuggery over the free 
movement of international trade. This 
kind of thing happens. This is one o f 
the examples of how Commonwealtiii 
relations have led us to a kind of a bog.

Why are we in the Commonwealth? 
What are the advantages we are' 
getting? I shall not go into the whole 
pattern of our trade because there wiU‘ 
be no time for it.

[P andit T hakur D as B hargava in the- 
Chair]

I wish we do get some opportunity for 
it so that we may go into the details o f  
it. Because it is more or less clear, for  
whoever really cares to see, what tfie 
position is like. There are certain very 
basic and inescapable facts. There are 
under-developed areas, and we include 
ourselves among them, where there i» 
appalling poverty. Even the ear-Minis- 

ter of Health of Great Britain, Mr. 
Aneurin Bevan who came here and was 

feted like a lord and who tried to go 
into the countryside was appalled by 
the poverty he saw, contra.sted with the 
decorated splendour of New Delhi (in 
spite of its being a desert), and the 
countryside around it. So under-deve
loped areas are in this condition of 
absolute and almost hopeless penury.
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(Shri H. N. Mukerjee]
We see also that we do not get a kind 

not advantage out of this Conimonwe;^lth 
connection, which we have a right to 
expect. Calumny is being perpetrated 
in Kenya. We cannot do anything about 
it, it seerns. We have not been able 
;to raise our voice. I do not know whe
ther we raised our voice at " l l  in the 

:Commonwealth counsels. We cannot 
tdo it. There is at present in Delhi, I 
.expect, a representative of the Kenya 
Freedom Movement who, I am sure, is 
trying to do what he con to secure 
assistance from our own proud national 
movement. But so far as our own 
association with the Commonwealth is 
concerned, we cannot get a thing. In 
regard to South Africa we have not 
been able to do very much at all. In 
regard to Ceylon we are in trouoie. 
•Pakistan is a Member of the 
monwealth. We are a Member of the 
Commonwealth. In regard to Pakis
tan we do not get any assistance from 
the Commonwealth for a solution of 
all our mutual troubles. On Uie 
contrary we find that the U.K. and 
the U.S.A. are exploiting the ^ s h m ir  
issue in order to drive a wedge bet
ween our countries. They are trying 
to lure Pakistan into their M.E.D.O. 
We cannot do very mUCh about U-
There is "N.A.T.O.. there is M.E.D.O.. 
there is A.N.Z:U.S. which are being 
pushed and boosted in the Common
wealth but we cannot do anything 
about it. We are roped in. All sorts 
of undesirable people come into this

- country and God knows with what 
commissions— and they do so with 
impunity because they can exercise 
whatever influence they have in
order to rope us into their own racket. 
That is exactly what is happening.

This brings me to the last point 
which I gave notice of, the absence 
of any kind of effective association of 
the House with the conduct of Com
monwealth relations. Maybe we do
not know much about what is going 
on behind the scenes. I do not have 
any illusions of what is being done 
for the good of the country and for the 
self-respect of our country. I have 
no illusions about it. But we ought to 
know generally how the Common
wealth relations are being conducted. 
In regard to this, last year this ques
tion came up over the issue of the 
abolition of the Standing Committees 
of the House and on that occasion, 
the Prime Minister made a speech in 
which he said that he was very will
ing to have suggestions from non. 
Members in the Opposition as well as 
hon. Members in the Government 

' party. He was very willing to ■ceure

more co-operation in the working of 
Government, He said, of course, that 
he was not in favour of the idea of 
reviving the old system of Standing 
Committees. He said again that the 
Standing Committees, in any case, 
had no access to secret information. 
Really, there was no harm done if 
Members of the House do get an op
portunity of how certain aspects of 
administration are conducted. Last 
time he opposed the idea of the revi
val of the Standing Committees but 
he said that he was prepared to consi
der any proposal which would bring 
about a closer association of the House 
with the actual conduct of the a i- 
ministration. At least the generality 
of the Members of the House could 
be taken into confidence in that re
gard as far as that goes. We know 
that even in regard to foreign policy, 
we had only met once in the last 
twelve months, but we are going to 
m.eet the Prime Minister again. I do 
not know what is exactly in the mind 
of the Government. At least, in so 
far as Commonwealth relations are 
concerned, I am sure the whole House 
feels very deeply—the Members of the 
Government party may not say so, the 
party whip may prevent them. We 
ought to be able to present to the 
country an understandable justifica
tion of our being in the Common
wealth. As far as we are concerned,
we do not see any justification at all. 
We can say that this Commonwealth 
is a racket, and for us to be roped into 
this racket should not be perpetuated. 
At least we should not be a party to
continue as a member of this racket
and that is why we say, as far as our 
relations with the Commonwealth are 
concerned, surely let us carry on our 
relations in as friendly a way as pos
sible. I do not object to our spending 
as much money as is necessary for 
the High Commissioner’s Office but I 
do not for the life of me understand 
why we should keep up another 
organisation. We should resist the 
maintenance of a Commonwealth Re
lations Office. Why should we pay 
as much as Rs. 10,20,000? It is not 
a matter merely in regard to the ex
penditure involved. Also some very 
deep and basic matters of principle 
are concerned. That is why I brought 
it up in connection with the discus
sion of the Appropriation Bill.

Shri VaUatharas (Pjidukkottai): The 
Ministry of Production deserves some 
mention. It is a Ministry which is 
now nine months 4Dld after the re
organisation of certain adjustments. 
Whether it has got a right to continue
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or  whether it is necessary or whether 
the Supply Ministry, this Ministry and 
some other Departments have to be 
pooled again, we need not go into all 
this now; but so far as our present 
purpose is concerned, this M im st^  is 
sought to be expanded and stabilised 
lor the purpose of ^pediting the 
industrialisation o f this country. It 
is of vital importance now. Six items 
are given for this Ministry, the most 
important of which is coal. Of course,
I do not touch upon the Sindri Fac
tory. It has come into existence, and 
it has shown some output, and criti

cism  in favour or against is not neces- 
:sary now.

So far as the coal industry is con
cerned, it is a very old industry, it 
is managed and owned by foreign in
terests and it is high time that it 
should be nationalised. It seems the 
opinion of the Government is that 
jfetting some strategic positions to 
control will be sufficient to have an 
effective utilisation of this industry; 
but they have not got the mind to 
state what the strategic control is. 
Unless that control is stated, we are 
not in a position to judge whether the 
ownership and management in ’ the 
hands of the foreigners will be justifi
able. The Government’s declaration 
that their policy in regard to Indus
tries is to have a control over stra
tegic points is an eyewash. This is 
a basic industry. We are having 
large quantities of coal in our coun- 
tryj but without our own manage
ment and our own control over it. It 
is a deplorable aspect of our attempt 
to industrialise this country totally. 
Already opinions are divided in res
pect of the private sector and the 
public sector. Great importance is 
ffiven to the private sector now, be
cause in the trend of the proceedings 
o f  so many Chambers of Commerce 
meetings and also conferences in 
whicli our Government officers and 
Ministers have participated, the thing 
is made clear. Eight months before, 
one industrial magnate demanded in 
fj.ain words that the Government 
must frankly come out and state 
what their intention was in respect 
o f the private enterprise. Though the 
private enterprise was willing to co
operate with the Government in work
ing out the Plan, unless this under
standing was specifically stated, they 
were not prepared to co-operate. Re
cently when a Chamber of Commerce 
ta d  celebrated one of its annual func
tions the assurance was candidly 
given that nationalisation— (It was 
only intended for the platform  ̂ and 
election purposes)— ŵill not be imple
mented. The private sector is thus

made a permanent featur* of this 
economy. The public sector is doing 
all that is possible to help the private 
sector. So far as I am able to see, 
investment of several crores of rupees 
on one or two items in a public sector 
does not mean that we are nationalis
ing almost all the basic industries. 
Now there is no scope for the ap
pearance of socialism, at least in the 
form. There is no use of talking 
socialism now. All things are done 
with a view to bring socialism under 
the control of thig dominant capitalis
tic system of maintaining private 
enterprise. It is a deplorable feature 
in this country that in spit# of so much 
o f literature that is existing on behalf 
o f socialism created by the Congress 
party itself, that socialism is not 
now so tasteful. There is not going 
to be nationalisation of many a basic 
industry in this country, and as a 
matter of fact it is said that private 
capital must be allowed to flow into 
the private sector and thus the coun
try’s Five Year Plan must be worked 
out. You may take into your fold all 
the capitalists; you may try to can
vass all the opposition parties to work 
with the Congress Party. But, it has 
entirely lost the confidence of the peo
ple without whose co-operation the 
plan cannot be worked out. Now we 
are not here to see that the Plan must 
fa il. We want the country to prosper. 
In all sincerity we say the Plan must 
come forward but the difficulty is this. 
In the administration there are peo
ple who do not believe in khadi, there 
are people who do not believe in 
Gandhism, there are people who do 
not believe in rural reconstruction, 
there are people who do not believe in 
cottage industries, there are the people 
who talk so much and never think of 
the poor men dying in miserable con
ditions throughout the country. 
When I see all these, the external ap
pearance is polished and seems subs
tantial. But internally, every thing 
is insincere and deceptive. In this 
baneful atmosphere, we the represenr 
tatives of the people are expected to 
pave the way for a national. Wel
fare State. I think we are defective. 
This is my conception. I want them 
to appreciate whether there is any 
sense in what I say. This seems to be 
the attitude today. We say we have 
no money. There is no right earnest
ness nor sincerity in this utterance. 
We all worked under Gandhi ji. 
If reaUy you repose confidence in the 
people and appear to be so, you will 
simply announce that we want about 
Rs. 500 crores within two months, you 
will get it from each poor man. In
stead of the token five rupees note 
which is sent to the Finance Minister
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this year to be shown to the Parlia
ment, you will receive hundreds of 
hundred rupee notes from all quarters 
which will make up the necessary 
capital for working the Plan. But as 
a matter of fact, there is no sincerity 
behind all these efforts.

In Bangalore, in the Mysore State 
you have got an industry, i.e. the 
machine tool industry. What is the 
progress made? There are. I under- 
etand. so many foreign people who 
are employed in that industry. They 
have come from distant countries; 
they are receiving fat salaries; there 
Is no work for them as no work is 
started. Who is to account for the 
wastfe? In Hirakud Dam, sometime 
before, (we have got on record) that 
for work to be started in the year 1950 
the Government got in advance 
stocks of ail things in 1948 itself cost
ing several crores o f rupees which 
were left in the ooen without even a 
clerk to make a list of them. There 
was no proper recorcj to show receipts 
or distribution of the stock. There 
was terrible waste and loss. But, at 
this late stage, after four years, we 
have to break our heads as to who 
should be held responsible for all these 
things. There are several other mat
ters. As a member of the Public Ac
counts Committee. I know in how 
many instances stores worth several 
la k h s  and crores have been wasted 
and lost without any hope of re
covery. Now, in Mysore we have in
vited so many foreign experts and 
employed them. Certainly Govern
ment should have seen beforehand 
that as soon as these people arrived, 
they were put to work. They are 
sitting idle. What are we going to 
do with them?

Take the Telephone and Cable fac
tory. Stores are arriving. The plant 
and machinery that had been order
ed are being received. A  field office 
o f the factory has been opened at 
Chittaranjan, at a distance, of five 
miles from the factory site. I have 
no criticism on this factory except 
that I only want to teU the Govern
ment that the stores which have 
been received should not be allowed 
to be stolen away or wasted, and 
after two or three years, it should not 
be subjected to any criticism by the 
Public Accounts Committee, when we 
will have to ruminate over these 
things.

As a matter of fact, this Ministry 
has not got full work. I do not mean

''any personal reflection. There are 
nine items. These could as well have 
been tackled by the Supply Ministry. 
It seems there is also a Deputy Minis
ter. Of course, I do not know what 
both the Minister and the Deputy 
Minister are doing. As regards the 
activities of this Ministry also, we 
have got nine paras in the publica
tion ‘Activities of the Ministry’, ap
pearing as essays of Hazlitt. JEach 
contains some materials, the omis
sions being more noticeable there. It 
says, there are two industries for pig. 
iron. Where they are situated, we 
are not told. In that way. the infor
mation supplied by the Government 
in regard to various new undertakings 
and projects had been in^^omplete and 
sometimes erroneous.

There is another important matter. 
The last three years have been years 
of anxiety, wild and ferocious criti
cism and misgivings. Now you justify 
your existence behind the Plan. 
Either you rise with the Plan or fall 
with the Plan. We also want to co
operate with the implementation o f 
the Plan whatever might be our 
differences about so many other 
things. So far as the Plan is concern
ed, you say you will do better. W « 
are also hoping that we could do 
very much. After 25 years, history 
may record something about our 
activities. Today, let us have some 
mutual understanding at least so that 
good will may prevail. Or else, we 
will have to roam about in the dark
ness all over the country.

As conditions exist today, unemploy
ment is the chief problem. To solve 
unemployment there ig no consistent, 
intelligent policy pursued by the Gov
ernment during the last three years. 
One says, handloom industry; another 
says we have forgotten khadi, or that 
it has become an antiquated thing; 
One says, have this industry in Cal
cutta; another says, have this indus
try in Madras. What are all these? 
It is just like diluting asafoetida in 
the Indian ocean. With a population 
of 35 crores, how are you going to 
solve this unemployment? In all 
sincerity, I offer a challenge. You 

. cannot remove unemployment, un
less nature is sympathetic to us =md 
pours rain upon the entire South, and 
West and also upon our own heads so 
that the heated brains may cool and 
we may work for the country’s hap
piness.

An Hon.
other side.

Member: Also on the
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Shri K. K. Basa (Diamond Har
bour) ; They need floods.

Shri Vallatharas: We Members
of Parliament are treated w.u) s^ant 
courtesy by the Government. We all 
come here. I do not know Calcutta; 
I  do not know Chittaranjan; 
J do not know Hirakud; I 
■do not know Damodar. The Public 
Accounts Committee sat over the 
Hirakud Dam project in all earnest
ness at 45 meetings and produced a 
report. All do see report. But one 
day before the presentation of the re
port, the hon. Minister praised Hira
kud to the skies! What is the 
meaning ? I want to ask. We want 
to see personally every big national 
industry, either agricultural or regu
lar indus-tri^ througjhout the coun
try. Government must help us with 
the necessary railway concessions and 
also some aUowance. In Australia, In 
England, in Japan all the Members 
are given facilities to travel through
out the country and see how things 
work. We also must go and see for 
ourselves. We cannot hear stories 
from the Ministers and get convinced 
that what they say is correct or con
ducive to national safety. Our co
operation with them lies in this fact 
that we must get certain opportuni
ties to travel throughout the country 
and see personally at least the most 
important of these projects. This is 
the opinion of the majority o f the 
Members of the House. I have heard 
it from so many Members and I am 
expressing It.

One thing more. Sir. Mere utter
ances of high minded sentiments with
out any effort being made for their 
application in practice will not en
hance the credit of those indulging in 
it; nor will it, when they happen to 
run the Government, invest it with 
stability, dependability and robusr 
worthiness. Timidity is written in 
the face of »ach one of the present 
Government’s industrial enterprises.

Dr. Lanka Sundaram: I would like
briefly to draw the attention of this 
House to the management of the 
Machine Tool Factory at Ambarnath, 
near Bombay. It was only on the 
13th of January this year, that the 
Prime Minister formally inaugurated 
thj^ factory which, the coimtry is told, 
and we are told, is how coming into 
production. I want to give one as
surance that I am not giving usually 
to running down institutions. I have 
before me a certain type o f informa
tion which I feel the House is entitl
ed to know because I am most 
anxious that if this information is 
wrong, it must be set right forthwith. 
I  am glad that my 'hon. friend Mr.

Tyagi, who had earne.d the reputation 
o f being a go-getter when he was in 
the Finance Ministry till r 3ceiitly, 
would loiok 'into this question very 
early and set matters right, if the 
information which I place before the 
House, in all good faith, is proved to 
be correct.

It was nearly three years ago that 
the Government of India entered into 
a contract with a Swiss firm called 
the Oerlikon Machine Tool Works 
Limited, Zurich, involving an expen
diture of about 22 million Swiss 
francs, about three crores of rupees. 
I suppose; I am not sure about the ex
change rate at the moment Under 
the terms of the contract, this com
pany has to supply 30 Swiss techni
cians and 500 machines which should 
be installed in this country in order 
to manufacture machine tools. 1 have 
here particulars of the various types 
o f officers who have been imported 
into this country by the Swiss firm 
under the Agreement I have refer
red to, and I gather that very soon 
their tenure of office will be renewed 
and that the contract ig being renew
ed. The reason why I am making re
ference to these officerg of the Swiss 
company is to ensure that, if they 
are not properly quaililfieid  ̂ if their 
experience is not sufficient for run
ning this particular factory on effi
cient lines, they may be sent back and 
replaced, if necessary, within the 
terms of the contract, by better peo
ple. Here is the record of the Chief 
Engineer who claims that he has 
graduated from the GRAZ Techni
cal Institute in Austria and has eight 
years experience of the type of work, 
of which, he says, three years as the 
owner of a Design office. Here are 
the particulars relating to the Stan
dards Officer. He calls himself a 
degree holder of the Pol3̂ echnic at 
Vienna and claims to have five or six 
years’ Drafting experience.

The Minister of Defence Organisa
tion (Shri Tyagi): What ig the name 
of the Officer?

Dr. Lanka Sundaram: You know
the names.

Shri Tyagi: Who is this Officer?
. Dr. Lanka Sundaram: I said. Stan

dards Officer. I am not trying to 
give the names because it is not my 
intention at all.

I am asking my hon. friend the 
Minister to look into these qualifica
tions. Here are three categories of 
staff employed in the Designs office, 
in the Workshop, in the Artisan school, 
etc. I have not particulars here to
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show that most of these 30 Swiss 
technicians are hardly 25 years of 
age: it is something which strikes me 
us extraordinary, and they have been 
dumped into this country as experts.
I may again give this assurance that 
I am not making any political speech, 
or any tendentious speech. I am 
anxious that this particular Machine 
Tool Factory, which to my mind is one 
of the most important of our Preci
sion Instruments factories, which is 
of vital importance to the Defence 
Services, should not be managed in 
this particular manner. I would not 
weary the House with the terms and 
conditions of service of these peo
ple, but I find their salaries range 
from Rs. 1,200 to Rs. 2,500, and most 
of their basic pay is paid in Swiss 
Francs so that the money goes to 
Switzerland, and most of these gentle
men are living in India on the al
lowances given to them which, I 
gather, works out to Rs. 500 in Indian 
currency. In contrast to this, there 
are, I gather. 16 Indian officers, quite 
a number of them properly trained 
and equipped, most of them educated 
abroad- who are made to work un
der these Swiss technicians on 
salaries which will put every one of us 
here in this House to shame by com
parison.

With your permission. Sir, I would 
now like to review as briefly as I can 
the record of achievement of this 
particular factory. As I have r-ald, 
nearly three years are lapsing. Actual
ly, the contract is to be renewed. I 
gather that after more than two 
years of labouring, these particular 
technicians were able to manufacture 
a 14x20 inches tool grinder which is 
not a design of their own, which 
should have been the case under 
their contract, but copy of a 
design of another company called the 
Magerle Tool Grinder. They have 
made drawings—^mark my word*,—  
and only drawings, of a polishing 
machine.

Shri Syanmandan Sahaya: Polish
ing machine?

Dr. Lanka Sundaram: Yes. it if a 
very technical term,...

Shri Syanmandan Sahaya: I know 
polishing machines.

Dr. Lanka Sundaram: ...and a single
purpose lathe, etc.

This is their record of achievement 
— of manufacturing one particular 
machine tool, and finishing the draw
ings of three types of machines. In

addition. I am given to understand, 
that this particular band of Swiss 
technicians were able to copy the pro
totype of a machine gun with some 
difficulty. I would like to know from 
my hon. friend the Defence Minister 
whether the Defence Ministry has been 
satisfied with this oarticular copy o f  
a prototype machine gun. and whe-  ̂
ther it is of the desired quality and 
utility.

Having said this. I would like to put 
a couple of questions to mv hon. 
friend Mr. Tyagi. Will he take this 
House into confidence and tell us with
out betraying any secretg of strategic 
or vital importance, what exactly is 
the production programme of this 
company? What do they propose to 
do? Copy the drawings, copy the ,  
machine tools or something else? What 
will be the output? How many 
machine tools and prototypes and 
implements of war. if I may use the 
word, are going to be manufactured 
in the factory? What will be the 
capital cost involved in this transac
tion? I feel on a Bill like the Appro
priation Bill, this House is entitled tr>' 
information of this character. I may 
assure him I am not asking for secret 
information. I am asking for infor
mation of a structural t3T e to which 
this House is entitled.

The second question I would like- 
to raise is this. Has the Defence 
Minister examined the record o^ 
achievement o f certain Indian com
panies like the Investa Machine Tool: 
factory which has been in ooeranion 
for the past several years, and alsa 
Kerloskars. and a number of other 
companies in India which are manu
facturing precision machine tools 
which make this country proud o f 
their achievement. Instead of getting 
this white eleohant put across here in 
terms of the amounts of money I have 
detailed, cannot there be some sort o f 
integration in order to give an op  ̂
portunity to Indian technicians to 
take their fulsome part in this partis 
cular matter?

One final word and I  will sit down,, 
because I find a number of hon Mem
bers are anxious to speak. Who is In 
charge of this particular Machine Tool 
Factory at Ambarnath? My infor
mation is that the officer directly con
cerned has the reputation or the ex
perience of having been a teacher of 
radio engineering at an institute in 
Bangalore. I want mv hon. friend- io> 
correct me if I am wrone.

Shri Tyai:!: I am sog iy  I  eouil4 
hear
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Dr. Lanka Sundaram: Who are the
people who are controlling, in the name 
o f the Defence Ministry, this parti
cular factory at Ambamath? My in
formation is this, that the officer direct
ly in charge there locally is one who 
had the experience of having been a 
teacher of radio engineering at an 
institute in Bangalore. And he is the 
man in direct charge of the manage
ment of this factory at Ambarnath.

lYi addition to this. I would like to 
post another question. I gather that 
this institution, in terms of manage
ment, as far as the Defence Ministry 
goes, is under the Director-General of 
Ordnance Factories. He is an I.S.E. 
officer, but I am given to understand 
that he is not experienced in this line 
of producing machine tools or even 
producing or manufacturing machine 
guns and implements of war of this 
character.

I would like to repeat my assu
rance that I am not raising these is
sues in order to embarrass the De
fence Minister, because I consider that 
anything dealing with the Defence 
Ministry is of vital importance to us 
because of security reasons, but I feel 
this importation of foreign experts has 
been going on to such an extent, and 
we have to renew the terms of con
tract for three years, perhaps for these 
people. Please examine their quali
fications, their record of achievement 
and put matters right, and I will be 
satis^d.

Dr. S. P. Mookerjee: I should like
briefly to refer to certain aspects of 
the laws relating to our elections and 
certain other matters connected there
with.

A Bill has been introduced before 
the House, as hon. Members are aware 
—the Representation of the People 
(Amendment) Bill of 1953— and that 
Bill deals with a number of points which 
have been formulated in the light of 
experience, as has been stated in the 
Statement of Objects and Reasons, 
gained by the Election Commission 
as well as by Government during and 
after the last general elections. But 
there are a few important omissions, 
and I would like to know from Gov
ernment how they propose to deal 
with those matters.

As you are aware. Sir, when the 
Bill will come up before the House 
for consideration, it is not open for 
us to suggest amendments which are 
outside the scope of the particular 
Sections which are sought to be amend
ed technical obiections can legitima
tely be taken at that stage. On the 
other hand, if Government consider

the points which I am going to raise* 
before the Bill is taken up, it is quite • 
likely that these matters, by agree
ment, can be considered and decided 
by the House in whatever manner the 
House should decide to dispose of 
them.

These matters were referred to by 
me in the course of the debate on the 
President’s Address in the first meet
ing of Parliament after the general 
elections, and the Prime Minister, while 
replying to the debate. was good: 
enough to declare that Government 
would, in due course, consider those 
suggestions. Unfortunately, I have 
not been able to bring with me a copy 
of those proceedings, and although I 
have asked for it from the Library,, 
they have not arrived.

One point which zurose was with* 
regard to the counting of votes. A= 
you are aware, Sir, lots of complaints 
were made and suggestions were made 
regarding irregularities and malprac
tices due to the delay in the counting 
of the votes. Of course, it becam e- 
inevitable since the constituencies 
were large and the number of polling 
centres also was large. The sugges
tion which we had made was that 
the counting should take place as- 
soon as the election is completed on . 
that very day. Certain difficulties 
were pointed out by the Election . 
Commissioner as also by spokesman of 
the Government, that properly quali
fied persons to surpervise counting 
may not be available then and there.
I recognize the force of that argument.. 
but still I do not consider that to be • 
completely insuperable. That is one 
point which I would like Government 
to consider which has not been- 
covered by the amending Bill. This 
is the practice which obtains in the 
U.K. and al&o in other countries where 
Parliamentary elections take place. 
What some of us had suggested was . 
that the counting should take place 
in each polling centre and then, sftcr 
the counting had taken place,— ît 
may take three, four or five hours—  
the officer presiding over each p o l 
ling centre will give a declaration 
which may be countersigned by the 
representatives of the candidates con
cerned. It that is done simultaneous
ly at all the polling centres, then,, 
later on, after three or four or fiv e - 
days or even a week, .the results may 
be added up and announced in due 
course. That is one point.

The second suggestion was with re
gard to the labelling of the syrnbols. 
Now, there, the Prime Minister him-- 
self agreed on the last occasion that  ̂
very serious allegations had beenj
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made with regard to the possibility 
o f changing labels from one box to 
another. The labels should be pain
ted and not pasted on boxes where 
usually they do not stick and various 
malpractices have been alleged to have 
occurred. These were two specific 
suggestions which were made by va
rious persons not belonging to the 
Opposition, but even belonging to the

• Congress party, and I would like 
these suggestions to be considered by 
Government.

• 6 P.M.

The next point was with regard to 
the facilities which should be made 

..available to Ministers, and others who 
are in the Government at the time 
of the elections. We had a discussion 
on  that point also. Certain replies 
were given on behalf of the Govern
ment, and I had occasion to refer to 
the practice which obtains in the U.K., 
with regard to the facilities which 
are made available to Ministers and 

. others who may be, candidates at the 
general elections. I do not wish to 

; go into those details, but those are 
very salutary provisions, and 
there is no reason why similar con
ventions or rules should not be made 
applicable to our country. In fact 
during the last general elections in 
the U.K., as was reported in the 
papers, Mr. Attlee who was then the 
Prime. Minister of England toured the 
whole of the U.K. in his own motor- 
<rar, and he could not even afford to 
keep a chauffeur; his wife was driv
ing the car on most of the occasions, 
and he never utilised any car or any 

-other vehicle from Government. Also, 
there were certain definite rules 
which had to be followed when 
Ministers and others visited particu
lar centres for election propaganda. 
Local officers also had definite ins
tructions as to how they should be
have on those occasions. These are 

► convenions which we would like to 
see established in oui country also. 
When we had a discussion on this 
point last time, the hon. Prime Min
ister very kindly agreed that quite 
apart from  any personalities, these 
matters should be discussed dispas
sionately, at the time when rules 

-will have to be modified for purposes 
-o f holding the next general elections. 
But I am sorry to find that none of 
these matters finds a place in the 
amending Bill which is now before 
the House.

Another point raised was with re- 
;gard to the use of the All India Radio 
and the broadcasting machinery etc. 
.As it is known, these facilities are not

available to candidates belonging to 
Opposition parties. In the United 
Kingdom, in accordance with a time
table, each party is allowed to use 
the radio and broadcast machinery, 
for the purpose of appealing to the 
electorates. There is no reason why 
in our country also, a similar provi
sion should not be applied.

The other question which is relat
ed to this is with regard to giving 
the rights of franchise to those who 
have come from Pakistan. As you 
know, under our Constitution, people 
who came to India after, I believe, 
24th July, 1949, are not entitled to 
become Indian citizens, unless Par
liament passes a law that gives them 
the rights of citizenship. Unfortu
nately this matter was not disposed 
of before the last elections took place. 
The House may remember, that in 
the last Parliament, about one hund
red Members belonging to all groups 
signed a representation addressed to 
the Prime Minister, requesting him 
to take steps for introducing a special 
legislation and give the rights of 
franchise to lakhs of people who have 
come away from Pakistan to India, 
after 24th July, 1949, and who defi
nitely have no intention of going back 
to Pakistan. But unfortunately that 
could not be done, as the Prime 
Minister said, due to want of time 
Even now. we hear from the papers 
that a Bill is now under preparation. 
Already steps are being taken for 
modifying the electoral rules. I do 
not know what the intention of the 
Government is, when the Bill will be 
ready, when it will be placed before 
the House, and when we will have an 
opportunity of discussing it. Now, 
there is a certain urgency about this 
matter, involving the rights of citizen
ship of millions of people who have 
come from both eastern and western 
Pakistan, but more from eastern 
Pakistan, because they came in larger 
numbers from there, after that date, 
namely the 24th July, 1949. On that 
point also, I would like to know what 
the position now is.

Lastly I come to the question of 
the future of the Part C States. That 
question also was raised as to whe
ther they should remain as separate 
units, or before the general elections. 
Government would revise their policy 
with regard to the future existence of 
some of the Part C States at least. 
For instance Ajm er is supposed to be 
R Part C State with only seven and a 
half lakhs of people, and a contribu- 
lion from the Centre to the tune of 
ir.ore than a crore of rupees per year,

arid with all the paraphernalia, a
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Chief Minister, a Minister, a Chief 
Commissioner, a Deputy Chief Com
missioner, an Assistant Chief Com
missioner, a Deputy Commissioner, an 
Assistant Deputy Commissioner, and 
so many other types of officers whom 
it is so difficult to justify in a small 
State like this. These are matters 
which obviously have to be gone into. 
They are questions of policy, not that 
they fall within the portfolio c f the 
hon. Minister of Law. But still unless 
a policy decision is taken with regard 
to the future of these territories, we 
will be caught by time, and it will 
not be possible for us to give effect 
to" the changes. We want to econo
mise expenditure, and there is much 
scope for economising expenditure 
in these particular areas. Undoubted
ly we also feel that there should be 
more decentralisation, but that de
centralisation does not mean that we 
will have States, Ministries. Govern
ments and Legislatures, in small areas 
in different parts of India, whatever 
historically might have been the rea
sons for keeping Bhopal, or Ajmer or 
Coore or some other parts of eastern 
India as separate units. During the 
last two or three years, such a his
torical necessity has disappeared, and 
the Government now should be able 
to make up their minds, and merge 
these areas with other adjoining ter
ritories or make suitable readiust-* 
ments.

Shri Algu Rai Shastri: What about 
Delhi ?

Dr. S. P. Mookerjee: I have not re
ferred to Delhi, because I thought my
hon. friend Pandit Algu Rai Shastri 
will deal with Delhi, and take it to 
U.P. U.P. is a very small province, 
and it can form part of U.P.

anro H o  ^rr^,

^  fcrr A
^ K+'i 3T^ ^ I

35PTT ^  f t  a fk  ^
ŝTRTT I ^  fv n m  

^  arfh fhH  ^  ^  ^  t

fHTcr ^  ^ % 

3^7: arqMhnr

^  ifhitr Tfft

^  ^  ^  3TR t ‘
^  ^  ^  fWPRT ^

r̂r ^  ^  ^ I srrsr
3f*R w f  f  ^  ^

Shri SyanmandaA Sahaya: Why not
make him Rajpramukh of Delhi? An Hon. Member: How it is rele

vant, Sir?

Dr. S. P. Mookerjee: But if the
Government want to reconsider the 
position of Delhi, I do not wish to 
oppose it, but I have not applied my 
mind with regard to Delhi. That 
may be considered on special merits.

With regard to these matters, we 
would like to have some policy deci
sion taken as*early as possible. These 
are the few matters which I wanted 
to raise in connection with the elec
toral rules.
55 PSD

Mr. Chairman: Now it was decided 
by the hon. Deputy-Speaker that only 
four subjects were there for conside
ration, and that the discussion should 
centre round them only. But now 
the hon. Member seems to take an
other line. Whatever he says may be 
right or may be wrong, but I would re
quest him to discuss only these four 
subjects.

Shri Syamnandan Sakaya:
coming to it.

is
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^  ^  i  1 3pfr P n ’ «ft
5RTR ?T 
^  s fk  ^3^%

^  f  OT’ TT
% +i*H % 3T?^ 

f  ̂  ft? ^  #

>iH+1 W  3rrf ,
^  ^rf^+^ld tTH»i 

3 r r T ^ f ^ ^ ^ ^ 3 r r r %  ^rnr# 
^ 1

Mr. Chairman: Unfortunately, this 
does not relate to the election law. 
I will request the hon. Member to 
speak on the relevant matters.

^  3TTTO ^ o  : #■ %ft*fR ^

% Hd'ifW ̂  ^  «i<i«dT
i ,  3rrr ^  tpt ^  ^  ^  ^

I

«i'dT̂ 4 I

ofKo Ifto • ^r^»f 

t  ^  3T̂  3rrr ^  srpff ^  
?=r̂  ^ I 4>rW^

f  I w f ^  t ' 
<f^d ^r fl̂ d'rd i ^

apTffn : ^  w im
T̂Tfrr i ^  mrnvrr f

^  ^-qraff #* ^  ^
^ I ^PF^f ^  f  ^  3̂Tfr ^  

atnl^W WT^Tcrlf 
Tfft ^  r m r  f  I ^ r i f  ^
<i{j^r^H^sftr^fi'Rr^
^ I ^  ^  STTT ̂ .' «('rfl l̂ ^ I

' ‘3f»#2T 3 f ^  f W f ^

f :

§iT ^HTpf I
?T i f t ^ S ^

W ’ T i T
3TT ^  ^ Aid'll d̂'l ^ I 3PT

Oh, leader, with due respects and 
humble submission I pray to you to 
guide us on good economic plan. An 
economic plan means budget. Oh, 
leader, with due respects and humble 
submission, I oray to you to guide 
us on a good budget, because you 
know all our views—of all the Mem
bers who belong to the Government 
party. You arc a Congressman and 
you know the views of Congressmen. 
So you must prepare a budget in the 
spirit in which the Congress people
want. |um
It means: to enable us to fight with 
all these forces which are bent upon 
obstructing our path.

^  f W  ^ ’ 3rrr ̂  3rft^ +  ̂ a'l «rr
TT^ ^ afvjfd «sjrf M ^

' ^  ^  ^ !w r I  afir ^
I a r r r^ tw r r

I 3|?t ^  arrr
^  f , arrr ^  ^

»Ti  ̂^ I STTT ^ 3Ttr ^  % ĉTT̂ fl'
?T ^  ift '̂̂ TPTT, STTT ^  %
f ^  ^  f% ^R «|HKI, ^  ^ I
^  arrr ^ ^  f c ^  ^

^  f  I 3ftr ^  fe n ft  1̂% ^

I f ^  3 fTt3h ^  ^  ’TT^  %

f  I 3T^ TOf 3117 ^
+\a7 ^ I

Mr. Chairman: Order, order. What
ever the hon. Member is saying is 
very interesting, but I am very sor
ry he is not relevant. I will request 
him to come to the four points.
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3TTTO f iw  : ^  2Ti| ^  i  

^ a lr fa T h :

’ ^ ^  ^  5 ^  ^T% ^ r f ^  I
^  T? 3TTt  ̂ H> <d( ^ 1%

3fhc
^>T ^  ^  #'

t  ^  % ^PfR
^

^  aTOcft̂ r IfT ^  3it^ T̂HTTf̂  ^  •

^  H^^«« t  ^  ^
I arrr^T^

^  ^  g ^  t t ^  ^  Rf^R<'̂  ^  ^  ^
W R  ^  ^  ^  Tft' 3fh: ^  q̂* 
^ ^ 3 r r t | 1 1 ^ ^ ’TT% trsfr 
3ftr ̂ itp5t qiferr ^  arnr ̂

I  I ^FT^

t  w  ^  ^  ^
îiT^r ^  I  ^  3T^^<zRr Tnr ^  

M t o t

^  ^ I ^Pt>»f..............

Shri Sarangadhar Das (Dhenkanal— 
West Cuttack): He is not speaking on 
the Bil], Sir.

Mr. Chairman: I am very sorry to 
interrupt the hon. Member again. 
He is not speaking on any 
of these points. The hon. Mem
ber should realise that this is not the 
time for making prayers or giving ad
vice etc. or discussing the procedure of 
the House. If he wants to speak on 
any of these matters which are being 
discussed before the House, he can 
gr. on. Otherwise, I will ask him to re
sume bis seat.

Shri R. K. Chaudhury (Gauhati): 
May I submit. Sir. that prayers in 
the House are not ruled out by the 
Constitution ?

Shri R. D, Misra rose—

Mr. Chairman: The hon. Member
should resume his seat. He is not

speaking on any of the matters be^ 
fore the House.

Shri Tyagi: I am glad my friend.
Dr. Lanka Sundaram, gave me an oc
casion to talk about one of our best 
factories we have only receiltly estab
lished in India. My ftiend who is 
sitting in front of him has also got 
a lot of knowledge about this factory. 
About this factory, I have nothing to 
put before the House— about what it 
has been able to produce— except the 
factory itself. It is only three years 
that we started putting up this 
factory. Perhaps the House knows 
that this factory ranks among the 
very few not only in Asia but in the 
whole world. This is one of the first 
class factories...............

An Hon. Member: So what?

Mr. Chairman: Order, order. Let
there be no laughter. This is a very 
serious matter.

Shri l^agi: An^hing which is
constructive my friends on the oppo
site do not take it seriously.

In the past whenever there was any 
em ^gency like war, India had to 
depend on foreign supplies both for 
weapons, armament and other require
ments—both raw materials and
machines. By now we have already 
during the last war and after put up 
factories and at prjgsent we have about 
20 Ordnance Factories which are busy 
producing whatever armaments we 
could, and whatever other require
ments of Defence Forces; they are 
being produced locally. In the past, 
so long as the British were here, we 
were always dependent for every 
little thing on them. They supplied 
them; they brought them here because 
they' thought that it was their duty 
to protect India and they were doing 
it very well—for their own benefit. 
But now since they have left, we have 
again to depend either on the British 
or others for all types of weapons. 
Then if there is a war, or if conditions 
are not so easy as to import from out
side. we shall only have a blockade of 
our supplies Therefore, those who 
have put up these factories cieserve 
our thanks and congratulations. About 
these ordnance factories I had ex
plained last time in the budget debate 
as to how much they were producing. 
But all that production would cease 
immediately for want of machines 
which on account of use go out of 
order. They would have to be renew
ed. For that purpose, it is not enough 
that you have ordnance factories pro
ducing goods and producing arma
ments. You have also to have ma-
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chines which will help to ryn those 
factories. Otherwise, those factories 
will have to close down. This is a 
factory which will give us prototypes, 
drawings, specifications and all other 
things pertaining to ordnance stores, 
our armament requirements and our 
ammunition. Dr. Lanka Sundaram 
was really anxious— and rightljr too; 
he wanted a list of things for which 
this factory has been put up. Well, 
ttiey are material of armament use. 
From his attitude, as the House will 
acknowledge, he does not want to go 
beyond a limit and I would therefore, 
excuse myself in the hope that he will 
agree it is not possible for me to put 
forward the whole list of what this 
factory can produce. This factory, I 
must make it clear, although known 
mostly, as a tools factory, does not 
produce tools alone. It is primarily 
meant for armament purposes. For 
that purpose, prototjnpes, specifications, 
drawings and other things are to be 
had. It will, in fact, produce machines 
which will be used in Ordnance Fac
tories. But, we cannot use the whole 
factory for armament purposes all the 
time. So long as there is peace, we 
shall not need a perennial production 
of Ordnance stores. Whenever our 
armament needs are fulfilled, this 
factory will be switched on to the pro
duction of machine tools which are the 
essential requirements not only of 
Ordnance Factories but also of civil 
factories. Everywhere, in the public 
sector these machines are in need and 
the House will agree that in this 
matter of machines it is always better 
to be self-suflRcient, It is for that 
purpose this factory is intended.

Shri Alffu Rai Shastri: What about 
the age ?

Shri Tyagi: This factory is not
leased out to any party; it is a pure
and simple Ordnance Factory like the 
other 20 Ordnance Factories.. This is 
the central nucleus; really speaking 
it is the king-pin in the whole set up 
of Defence production. For that pur
pose the experts have been used. As 
my friend said, this Swiss firm is 
knoii'n to be the best expert in the 
whole world and therefore we selected 
it to helo us. The whole factory has 
been put up and completed within 
three years. This in itself is an 
achievement.

Shri A l ^  Rai Shastri: We congra
tulate you for piis. .

Shri Tyafifi: This factory has actual
ly been built by our Chief Engineer

and the staff of the Southern Com
mand and. of course, with the co
operation of this big expert firm. It 
is not as if this firm is to be always 
in charge of the control and working 
of this factory. Like other factories 
it will be under the direct control of 
the Government. These experts are 
here for the purpose of prototypes and 
other things of which we have no 
knowledge. We have to have experts 
and I am not ashamejjl of having ex
perts from one nation or the other.
I must confess that wherever know
ledge is available, we shall have it. 
If my friends take a pledge that their 
children will never have any know
ledge or any invention which has 
been made by the British or the U.S.A. 
and that their children will not look 
at it, I am sure their children will not 
get wise. For knowledge there is no 
colour bar, red or white. Knowledge 
is knowledge. It must be had from 
wherever it can be had. In the pre
sent case it is only expert knowledge 
which has been had from the country 
which is renowned for its neutrality. 
Then again this firm does not belong 
either to this b.loc or that bloc of
which my hon. friends always take
notice. At present there are 29 or 30 
foreign experts engaged. We have 
not depended solely upon the experts 
working in the factory. We have 
started a school in which about 100 
technicians are taught. It is attached 
to the factory and in this way, in three 
years 300 experts will be given train
ing.

Dr. Lanka Sundaram: Apprentices
and not experts.

Shri Tyagi: If my friend wants the 
actual word, they are technicians. 
Not onlv that, quite a number of en
gineers have been sent to get their 
training in Switzerland with this very 
firm. So a good number of engineers 
have gone and they are now coming 
back. We are very soon going to 
have our own men working in the fac
tory.

Dr. Lanka Sundaram: Are you
going to renew the contract for 
three more years for this work?

Shri Tyagi: This firm was not on
contract. It is just-^an arrangement 
that the firm was to help and co-ope
rate with us in putting up this factory 
on a commission basis. We had to 
purchase some machines for this 
factory: we had arranged with them 
that they were to procure these for us 
— they were our procuring agents— 
and for that procurement of 
tools through their help and advice, 
we have given them some commission.
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For this purpose the contract was only 
for three years and it  ̂is not the in
tention to renew it, because there is 
nothing to build now. The only ques
tion is that there are certain of their 
experts whom we just now have en
gaged and who are working in the 
factory. I may assure ray friends 
that I will take pretty good care not 
to renew their contracts unless they 
are needed. As and when I can put 
my own boys into the factory, they 
will be released and none of them 
will be asked to stay here for a day 
more than is necessary.

Dr. Lanka Simdaram: How many
kinds of machine tools are produced: 
can you give the numbers?

Shri T yap: It is only two months
since the factory has started smoking. 
Even a child takes quite a few months 
to be born.

Dr. S. P. Mookerjee: At what age 
does the child start smoking?

Shri Tyagi: I think my hon. friend 
is not so ignorant about this.

I may just inform him at present the 
progra^^nme is to produce the follow
ing'^wiachine tools. I will just read 
them. '

Shri Algn Rai Shastri: We are satis
fied; he need not read.

Shri Tyagi: These are: Tool grin
ders, Double handed grinders. Polish
ing machines. Monodrives. Head 
turning and Mouth reeming machines.

I think that will be quite interesting 
for my friends.

Dr. Lanka Sundaram: It has already 
turned the head of my hon. friend.

Shri Tyagi: I hope it was all in
good humour. I am grateful that my 
hon. friend has not criticised the 
factory. He only wanted me to ac
quaint him with the tools. I may 
give this assurance to the House that 
whenever any further details are 
needed I shall always be very happy 
to give the details to the House and 
nothing Will be kept back from the 
House. I share the sentiments which 
my hon. friend has expressed, and I 
can assure him that the factory will 
be kept under the direct control of 
the Government.

The Minister o f Production (Shri 
K.. C. Red4^y): Owing to the limitation 
of time, I regret that this House had 
no opportunity to raise a debate on 
the Demands falling under my Minis
try during the stage of the voting of 
the Demands. I hope, however, that 
there will be a suitable occasion dur
ing the budget discussion next year, 
at any rate, when this House

may have an opportunity to 
discuss the various important as
pects of the working of my 
Ministry. During ttfe discussion of 
this Appropriation Bill, a passing 
reference has been made to a few mat
ters coming within the purview 
of my Ministry by only one hon. 
Member, my hon. friend Mr. Villa- 
tharas. I would like to dispose of one 
or two small points which he referred 
to, before I take up the major aspect 
on which he concentrated his atten
tion. He referred to the Machine 
Tool Factory which is being estab
lished at Bangalore and asked, ‘What 
have the experts who have come there 
from Switzerland been doing?’ He 
also carries an impression in his 
mind that they are wasting their 
time. I would like to inform the hon. 
Miember that these few foreign ex
perts who have come recently—only 
during the last few weeks— are, ac
cording to my information, having 
their hands full and no valuable time 
is Deing wasted by them. It would 
be well for the hon. Member to rea
lise that this factory ie just coming 
up. These experts—a few of them— 
have come only recently and it would 
be unfortunate and unjust to make 
any sweeping criticism or remarks 
regarding ihe work of these experts 
at the present stage.

He refecjred also to the Telephone 
Cable Factory which is being put up 
at Rupnarainpur, What all he said 
was that stores are arriving and that 
one has to take good care that these 
stores are not stolen or misused. He 
was referring, obviously, to a thing 
which might happen in future. He 
had nothing else to say. So I do not 
take that point of his speech as a 
matter of criticism but only as a sort 
of a friendly warning to see that such 
things do not happen in future. He 
also seemed to have a doubt in nis 
mind as to whether there is any ne
cessity for this Ministry at all, and 
whether there is any work for this 
Ministry. He asked as to where is 
the necessity for a Minister for this 
Production Ministry and a Deputy 
Minister. If he had taken some 
trouble to find out the real truth of 
the matter, he would have known, for 
instance, that there is no Deputy 
Minister for the Production Ministry 
at all. So far as the necessity for 
this Ministry is concerned, I wish he 
had read the introduction to the Re- 
nort for 1952-53, which has been al
ready circulated to Members. With 
your permission. I would read it: 

“ The reconstitution and re
grouping of some of the Minis
tries of the . Government of India 
in May, 1952 was, more or less, a 
necessary prelude to the fulfil-
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ment of the National Five Year 
Plan. The Plan has, amongst 
other things, given shape and 
lorm to the objectives of the In
dustrial Policy Resolution of 
April, 1948..........."
I hope he has taken the trouble to 

read the Industrial Policy Resolution—
'*.......to secure the rapid indus

trialisation of the country by care
ful planning and by the active 
and progressive participation of 
the State in the creation of new 
industrial undertakings in cer
tain basic industries of national 
importance. It remained to re
organise the machinery of Gov
ernment to translate the Plan 
into reality. While in the initial 
stages, wnen the Plan was in the 
making, it was convenient and 
feasible to leave responsibility 
with the new defunct Ministry 
of Industry and Supply, it be
came evident that if there was 
to be a balanced and comolemen- 
tarv develooment in the D ublir 
and private sectors of the Indus
try, a special organisation had to 
be established for this purpose. 
The Production Ministry thus 
came into being to plan and co
ordinate policy, control and 
manage industries in the public 
sector. It was also felt that the 
time had come when the entire 
energy and resources of a full- 

ferred to Delhi, because I thought my 
sed for the creation of new pro 
ductive-units, for the speedy imple
mentation of those under execu
tion. and for the more efficient 
management of those which are 
already in oroduction ”

I am sorry that I have not got 
sufficient time at the present moment 
to elaborate as to what the M in is t r y  
has been doin^ in respect of the va
rious points that have been highlight 
ed in this introduction.

I may mention for the information 
of the hon. Member and also thi.s 
House that the pre^sent subjects falling 
under this Ministry are:

Coal;
Sindri Fertilizer F actory;
Telephone Cable F actory:
Machine Tool Factory at Jala- 

halli;
Penicillin Factory, Pimpri, near 

P oona : t
D.DT. Factory being put up al 

D elh i;

Shipbuilding Yard at Visakhapat-
n n m  ;

Nahan Foundary in Himachal 
Pradesh;

Iron and steel project now in 
hand;

Heavy electrical power plant, also 
in hana;

National Instruments Factory, 
Calcutta;

Government Housing Factory. 
Delhi:

Salt;
Establishment of oil refineries in 

India.
Shri V. P. Nayar (Chirayinkil); No 

poultry farm?
Shri K. C. Reddy: I submit that as 

all these need constant attention, re
quire a lot of processing and various 
steps to be taken in order to bring 
into existence most of the industries 
which have been taken in hand, ^ e  
Production Ministry has sufficient 
work and no valuable tingie Isr being 
wasted by anyone in this Ministry, 
leave alone the poor Minister.

The hon. Member referred to na
tionalisation o f coal in particular and
to the policy of nationalisation in 
general. ^  far as the nationalisation 
of coal is concerned. I would like to 
dnvite the attention o f the hon. 
Member to the Industrial Policy Re
solution announced in April, 1948 by 
the Government of India. Under 
that resolution, coal was one of the 
six industries in which the State— 
which in this context included Cen
tral, Provincial and State Govern
ments and other public authorities 
Ijke municipal corporations—would be 
exclusively responsible for the estab
lishment of new undertakings except 
where in the national interest the 
State itself found it necessary to se
cure the cooperation of private enter
prise, subject to such control and re
gulation as the Central Government 
may prescribe. This resolution was 
reconsidered in May, 1949 and Gov
ernment came to certain tentative 
conclusions in regard to this matter 
of nationalisation of coal. I would 
like to make one point on this sub
ject very clear. In the course of my 
replies to questions tabled in this 
House I gave the information that 
foreign and other private capital in
vested in the coal industry was of 

"the order of 5-s. 25 crores, and the 
proportion of foreign capital was not 
very much. I gave figures with re
gard to that aspect also. Now, if we
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want to nationalise the coal industry, 
we have to proceed according to the 
principles we are following now and 
which we have to follow in accor
dance with the provisions of the Con
stitution, namely, we have to compen
sate properly, and the compensation 
according to a rough estimate will be 
anjrwhere in the region of Rs. 75 
crores in order to nationalise the coal 
industry. The question I would like 
to pose is this: Shall we try to find 
out resources to the extent of Rs. 75 
crores or so for the nationalisation of 
this coal industry, or, if we have that 
sum of money available to us, shall 
we utilise it for building up some 
other basic industries like, for exam
ple, a new iron and steel project, or 
a heavy electrical machinery project 
or a heavy machinery project and 
certain other basic industries of that 
kind for which there is a crying need 
in this country at the present moment.

With regard to nationalisation, one 
basic factor we have to keep in mind 
is that our objective is to increase pro
duction. We have to have more and 
more production of basic materials 
which are necessary for the industriali
sation of the country and also for con
sumption. Taking coal, ipr example, 
if 'w e  nationalise it and spend Rs. 75 
crores on it, would we be securfng the 
objective of increased production? I 
submit not. So, as realists we have to 
keep in mind the limitations under 
which we are working, namely, what 
is the manpower that we have got with 
the required training for nationalis
ing these industries; what is the money 
resource that we have got; and so on. 
We have to keep all these things in 
mind before we can come to any de
cision with regard to these important 
aspects. All these aspects, I submit, 
have been canvassed at great length 
in the Five Year Plan Report which 
I suppose the hon. Member who re
ferred to this aspect has studied. If 
he had studied it,...

Shri Vallatharas: i  have perfectly
studied it. I have also fully studied 
the directive principles which clesrly 
say that all these things must be 
nationalised. If the Government is not 
in a position to nationalise, it is not 
my fault and it is no use for the Minis
ter saying that perhaps I have not 
studied it. Leave the Government 
with me for one year: I will nation- 
nlise ever3i;hing. I challenge.

Shri K. C. Reddy: I am sorry that I 
cannot oblige the hon. Member by giv- 
teg him the Government for one year.

Shri Vallatharas: If you are aot
capable of translating into action the 
directive principles, you must admitf-

it. There is no use saying that I have 
not studied the Plan.

Mr. Chairman: He should not inter
rupt like this any further.

Shri Sarangadhar Das: May I point 
out that the hon. Minister should not 
say, “ I do not know whether he has 
studied it or not” ? How does he inov/ 
whether the hon. Member has studied 
it or not? ’ i

Mr. Chairman: To that the hon. 
Member has already retorted that he 
wants to take charge of the whole 
Government for one year. It is not 
fair to the hon. Minister to interrupt 
him at every step. Let him proceed. 
Let there be some patience and for
bearance in hearing the replies to criti
cism made by Members on this side.

Shri K. C. Reddy: I was about to
conclude. I was only telling the hon. 
Member that had he read the Five 
Year Plan aright, he would have un
derstood the reasons, the rationale, of 
the policy which we are pursuing at 
the present moment. He said that he 
had studied the Plan and that it ad
vocated nationalisation. Yes. it is 
pp-rtly true, but at what pace: under 
what circumstances;—all these things 
also he should have borne in mind. If 
he had done so. he would not have 
offered the criticism that he has done.

In conclusion, I woiild say that the 
Production Ministry which has been 
specially brought into existence in 
order to build up the industrialisation 
of the country in the public sector is 
doing its best in order not only to 
build up the industries that have been 
already taken in hand, but is also con
scious of the new industries that are 
very urgently necessary for the coun
try, and the Ministry is doing its best 
in order to build up these new in
dustries also.

Shri R  C. Sodbia (Sagar): On a 
point of order. This House has not 
yet voted supplies to the Government, 
because the Finance Bill Ka* not yet
been passed. Sanctioning of supplies

not supplying funds, 'fherefore. the 
consideration of the Appropriation 
Bill ir. premature bofcre the Finance 
Bill is pas‘^d. (Shri K. K. Basu: It is 
misappropriation.) I do not know 
what the practice is in other coun
tries. My hon. friend the Law Minis
ter will acouaint us with that position. 
My submission is that the considera
tion of the Appropriation Bill at this 
stagejs unconstitutional. i  will await 
your kind ruling on this point.

Mr. Chairman: I think this is not
a point of order at all. All these years
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the Appropriation Bill has b ^ n  pas
sed first and finally the Finance Bill 
comes. All the grants have been consi
dered by this House and passed. Now 
the Appropriation Bill is there for 
authorising payment and appropriation 
from and out of the Consolidated 
Fund. I do not see what point of 
order there is.

Shri K. C. Sodhia: My submission is 
that passing of the Appropriation Bill 
at this stage will affect the rights and 
privileges of this House which is the 
guardian of public funds.

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlal 
Nehru): I should like to say a few 
words about the subject which has 
been put in by the hon. Member Prof. 
Mukerjee in regard to a provision in 
the Budget for the payment of Rs. 
10^0,000 to the United Kingdom Gov
ernment towards the expenses of the 
Commonwealth Relations Office. I con
fess I was surprised to see this ques
tion crop up in this way. Prof. 
Mukerjee possibly thinks that this is 
somehow connected with our being in 
the Commonwealth. It has nothing 
to do with our being in the Common
wealth or not

This item relates chiefly to certain 
pensions and other things which we 
have been trying to wind up. Ii\ the 
old days, of course, a vast number of 
activities were undertaken by the old 
India Office. Now all those activities, 
or nearly all of them, have been either 
ended or taken over by the India 
House, that is by our High Com

" mission in London. Some minor acti- 
A îties do remain there, chiefly pay
ment of pensions, and they perform 
B kind o f agency function on our be
half to pay these things. We are, in 
fact, trying to wind up these things in 
two ways: one is by taking them over 
and the other is by coming to an 
arrangement with the United King
dom Government so that they may 
deal with the matter and we have no 
contact with them on that subject. I 
cannot say how long these calculations 
may take. But this will be ended. 
Anyhow, this has nothing to do with 
our being in the Commonwealth or 
not being in the Commonwealth. It 
is only a question of certain liabili
ties in regard to pensions, etc., that 
we have, a large oart of which we are 
discharging directly and some through 
them. Probably these agency func
tions they are doing on our behalf 
will end fairly soon, at any rate at not 
too long a time.

Now, over the larger question of 
our Commonwealth relationship; I 
spoke th^ other day in this House and 
I do not know if it is necessary or 
worthwhile for me to take the time 
of the House again on that subject, 
because it is a little difficult by any 
arguments that I might advance to do 
away with some kind of lurking sus
picion that some hon. Members op
posite might hav£ in their minds. But 
I should like to beg of them to think 
of it from a different point of view. 
That is to say first of all, the Com
monwealth relationship has nothing to 
do with any economic activities of ours 
in relation to the Commonwealth. The 
two are entirely separate. They arc 
many countries in Europe and else
where, for instance, which are in the 
sterling bloc, but which are not in the 
Commonwealth. Now it is up to us 
to determine whether we should re
main in the sterling bloc or not. We 
have naturally to think of that matter 
in terms of our national advantage. 
We can come to any decision any cay 
that we should no longer be in the 
sterling bloc. There the matter ends. 
We can come to that decision. It has 
nothing to do with our being in tfie 
Commonwealth or not. It is quite 
apart from that. There are countries 
with economic relationship with Eng
land but not in the Commonwealth 
and ttiere are countries in the Com
monwealth. but not in the sterlig bloc 
and having some other relationships. 
The two are entirely apart and both 
should be judged apart from each 
other, naturally and entirely from the 
point of view of our national ad
vantage in the matter. This relates 
t j  a certain payment of pensions, etc., 
a hangover from the old days. We 
had to pay them, unless we repudiate 
them which we have no intention of 
doing. We can pay of course direct

ly .  And we do pay directly most of 
our pensions. But there are certain 
minor items where it will be a greater 
burden and we pay for the agency 
functions which are gradually fading 
out.

Having put aside the question of 
any economic contact we may have 
witlv the United Kingdom or with the 
Commonwealth, and chiefly with the 
United Kingdom and not with the 
rest of the Commonwealth, which has 
to be judged again on the merits, so 
far as the political matter is concern
ed, I discussed it on the last occasion,
I should like the House to remember 
that this, if I may repeat, our being in 
the Commonwealth puts no kind of 
strain upon us no limitation upon us. 
It is not binding us, in the slightest,
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politically or econottiically. I should 
like hon. Members to object to any 
particular policy or any action or step 
we might take because of that. We 
can consider that, whether it is a right 
step or not. But merely to imagine 
that our being there leads to some
thing, I do not think, is justified. I 
think that our being in the Common
wealth—it is an odd thing to say, but 
I say after fully thinking—in a sense 
gives us a larger freedom in interna
tional activity than otherwise, to a 
certain extent. And we have utilised 
that freedom and we propose to uti
lise it. The hon. Member might think 
that by being in the Commonwealth 
or because of other pressures and the 
rest, we are afraid of dealing with 
this country or that. Well, we are not. 
We decide about our trade policy 
entirely on the merits, and aot be
cause of what other countries think or 
of what other countries may have de
cided—whether it is some countries 
deciding about blockade of China or 
preventing China from getting this or 
that, or any other country. We are 
not bound by anything they do. We 
decide the matter entirely from the 
point of view of our own relations with 
other countries and of our own na
tional advantage.

At this hour I do not wish to repeat 
what I said previously on that day. 
But I would say this that in the 
balance—if you leave out one factor, 
some hon. Members may feel senti
mentally attracted towards something 
or may have some suspicion lurking 
about something else, it is diflftcult to 
deal with that kind of thing—looking 
at the question practically, this our 
being in the Commonwealth after we 
became a Republic was, I submit, not 
only good in itself but a good example 
to others of the type of relationship 
that should subsist between nations 
without binding each other down at 
aM in the slightest. It is not a ques
tion of the Commonwealth only. I 
am prepared to have that type of re
lationship with other countries. I am 
prepared to join other groups on that 
basis, friendly groups. It does not 
prevent me from doing that. As I 
pointed out, with some countries our 
relations are closer than with the 
Commonweailth—with some countries 
outside, lately. Take Burma, our 
neighbour country. That is not in the 
Commonwealth. But our relations with 
Burma in many ways are far closer 
than with any Commonwealth coun
try. So it does not come in that way. 
I think there are no precedents for 
this kind of thing. For this kind of 
being associated not constitutionally, 
no^legally, but in a vague kind of way

of understanding, there is no prece
dent. You cannot judge and all your 
experience in international law can
not help you. It is only a friendly 
understanding when we want to 
continue it. I think that it has been to 
pur advantage. It does us good both 
in the international sphere and in re
gard to certain other matters o f 
development activities, supplies, train
ing, etc. which we get more easily in 
that way, but that does not limit us 
from going to other countries.

Then again remember another fac
tor which must be borne in mind, and 
that is a large number of Indians 
overseas. It helps us to deal with 
them. I am not talking about Indians 
in South Africa, Indians in Ceylon, 
because Ceylon and South Africa are 
presumed to be independent coim- 
tries. They are different but there 
are a large number of Indians in all 
kinds o f places. Mauritius, Fiji and 
East Africa, here and there spread 
out. Now it is very helpful for us to 
deal with their questions. Otherwise, 
a very diflftcult problem would arise 
for them. They have to choose what 
to do; whether to have any connection 
with Indian nationality or to break 
away and become nationals in Ivlauri- 
tius and Fiji, etc. So taking all these 
factors into consideration, we came 
some years ago to this decision, but in 
the main I think it has been to our 
advantage and it has not led to our 
doing an3̂ hing which we objected to. 
It has not led to any pressure being 
exercised on us in the slightest. I f  
we have decided something it may be 
right or wrong but it is not due to our 
being in the Commonwealth. You can 
discuss the matter independently but 
it certainly does not flow from our be
ing in the Commonwealth. I would 
put it to the House that it is a little 
difficult to carry this argument fur
ther but this type of association it
self is a good type of association with 
any country. Any alliance that we 
may have, any treaty that we may 
have always binds you down to a 
certain extent. It is a give and take 
aflair. It may be a treaty, may be an 
alliance but inevitably it is a give and 
take affair. If it is a military alliance 
you are very much tied down, other
wise you are tied down to a certain 
extent. Even take the Charter of the 
United Nations. We have accepted 
that. By accepting that we do make 
some commitments, we accept certain 
responsibilities and obligations. We 
gladly do so. Here we are accepting 
being in the Commonwealth and that 
not even legally or constitutionallv 
but by friendly arrangement without 
the slightest binding factor which any 
treaty or any alliance might do. I do
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[Shri Jawaharlal Nehru]
submit— if I may use that word—it 
is a very good arrangement for us 
and for other countries. I am rot 
taking of the Commonwealth Minis
ters who may come together in that 
way. In any event, the larger ques
tion does not arise here in Mr. Muker- 
jee’s subject, other than just a kind 
of hangover of payments for certain 
agency functions and pensions.

Shri Biswas: I do not think I need 
take more than a few minutes. Ih e  
hon. Dr. S. P. Mookerjee has called 
attention to certain matters relating 
to elections and pointed out lhat noth
ing is to be found in the proposed 
Bill which is going to be placed be
fore the House very shortly dealing 
with these matters. Well, I may tell 
the House that that Bill does not 
purport to be a comprehensive amend
ing BiU. As I pointed out I believe 
on a previous occasion, there are 
many other matters for which we 
shalj have to provide. We are await
ing the results of the election petitions 
which are now being tried by Election 
Tribunals all over the country. So 
this is not a comprehensive measure. 
Another measure will be introduced in 
the House and the matters to which 
my hon. friend has referred will all 
be incorporated therein after they 
have been considered. Take this ques
tion of counting of votes, for instance. 
The suggestion that he has made 
that the counting must be made at the 
polling station immediately after the 
conclusion of the polling. That is, no 
doubt, theoretically a very sound 
proposition. But, it is a practical ques
tion. We have got to consult the 
States how far it will be possible for 
the States to provide adequate staff 
for the purpose. Polling goes on 
throughout the whole day. Counting 
sometimes takes hours and hours. We 
have to see whether it will be practi
cal or not, and whether the slaiT and 
resources will be available for that 
purpose. This requires reference to 
the different States. We have intro
duced in this Bill only such amend
ments as appear to be of a non-contro- 
versial nature, which would not neces
sitate a reference to the different 
States. That is all. On this que.stion 
of counting, we have made one amend
ment. Under the law as it stands, it 
is only the Returning Officer who can 
take part in it; in the Bill we have 
introduced an amendment giving the 
power to Assistant Returning Officers 
also to take part in the counting. 
That will expedite matters to a certain 
extent. But, I am quite free to admit 
that there are other matters also to 
be considered.

Then, about fixing the labels, that is 
no doubt a very important matter. We 
are also awaiting the results of the 
election petitions. We want to And 
out in how many cases such things 
have occurred. That was the subject 
matter of complaint in many of these 
elections. That is a matter which will 
be taken up after getting the results 
of the election petitions. Adequate 
steps will be taken to ensure that these 
labels are not tom  off or removed or 
are not liable to be removed. The 
suggestion that has been made that 
the symbols should be painted both in
side and outside, seems to be on the 
face of it quite reasonable. All that 
will be considered.

As regards the question of facilities 
to Ministers and other Government 
officers who may be candidates, whe
ther they could use the facilities which 
they enjoy by virtue of their office as 
Government servants, that cannot be 
provided in the Act. That is a matter 
in which, as Dr. Mookerjee himself 
said, conventions must grow. Nobody 
suggests that the Ministers should 
enjoy any exceptional advantage from 
the mere fact that they are Ministers. 
So far as elections are concerned, 
certainly, they should act as any other 
ordinary citizen who offers himself as 
a candidate at the election.

The other question whether the All 
India Radio should be allowed to be 
used by all parties on a footing of 
party, so to say, is a question which 
can be taken up. It is not a question 
for amendment of the law. Lastly, 
on the question of granting franchise
10 migrants from Pakistan, there is 
already provision in the Constitution 
transitional provision, no doubt. Those 
who have migrated up to July, 1948, 
are citizens of India. Those who 
migrated between 18th July, 1948 and 
some date in 1949, are also entitled to 
be citizens on application, if they ap
ply and get themselves registered 
The matter stands there.

Shri R. K. Chaudhury: They have no 
franchise.

Shri Biswas: Unless the Consti
tution is amended, you cannot enroll 
those persons who do not come with
in these categories and you cannot, 
give them rights of franchise.

Dr. S. P. Mookerjee: By having an 
Act of Parliament.

Shri Biswas: That Act wUl come.
We cannot take it up piecemeal. Whea 
the Citizenship Bill is there rrovisioB



3966 Appropriation {No. 3) Bill 8 APRIL 1953 Appropriation {No. 3) Bill 3966

will be made for migrants from Pakis
tan. So far as the Representation of
the People Act is concerned, it deals
merely with the preparation of elec
toral rolls. We must await the pass
ing of the Citizenship Bill before we
can introduce the necessary amend
ments in the electoral roll rules. That
is all I have to say.

Mr. Chairman: The question is:
“ That the Bill to authorise pay

ment and appropriation of certain
sums from and out of the Consoli
dated Fund of India for the
service o f the financial year 1953
54, be taken into consideration.”

Deshmukh: I beg to

7 P.M.
The motion was adooted.

Mr. Chairman: Now, the House will
proceed to clause by clause consi
deration of the BiU. There are no
amendments.

Schedule, the Title
and the Enactmg Formula were

added to the Bill.

Shri C. D.
move:

‘ That the Bill be passed.**
Mr. Chairman: The question is:

“That the BiU be passed.”

The motion was adopted.

Mr. Chairman: Now, I have to make
an announcement that the list which
has already been circulated to the
Members for April 8, 9, 14 and 15 
stands. Now, the business of 8th is 
over, and from tomorrow the business
of the House will be taken up accord
ing to this list.

Dr. S. P. Mookerjee: That means the 
Handloom Bill will be taken up tomor
row?

Mr. Chairman. That is so. The House
stands adjourned till 2 p .m . tomorrow.

The House then adjourned till Twn
of the Clock on Thursday, the 9th
April. 1953.




